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The Goa- Medlcal Council Bill, 1991
(Bill No. 10 of I99l)
A R
" BILL

-to unify, comohda,te and make better provision in

the low regulating the registration of - persons

" practising modern sczent@fw medwme in the State
-of Goa.

. " Be it enacted by the Legislative Assembly of
- Goa in-the Forty-second Year of the Repubhc of

B Indla ag follows —_

CHAPTERI i

-3

Prellmmary

“.lj Short title, ewtent and commencement — (1)‘

This Act may be called the Goa. Medlcal Councll a
-~ Act, 1991, " :

(2) It extends to the whole of the State of Goa |

_(3») This section shall, come into force at once;

- and the remaining provisions of this Act shall come

- into force on such date as the Government may, -
by notification in the- Official Gaz‘ette', a.pp‘oi'nt '

-2 Defv,mtwns —1In this Act, unless the context_' ’
otherW1se requires, — ’

(a) “appomted day” means the date on which -
the prov1smns of this Act other than section 1
~ come’ into force under sub-sectlon (3) of sec-
' tion 1;

: (b) “Councll” means the Goa Medical Counml- .

- ‘constituted or deemed to be constltuted under .

-, section 3;°

; (c) “Executlve Comm1ttee" ineans the Execu-v
A tlve Commlttee ‘of the Councll constltuted under
.. .section 11; .

(4) “Government” means the Government of
Goa. :

o (@) “medical pra.ctltmner” or “practltmner
L means a person who is engaged in the pra
- of modern scientific ‘'medicine in any of ~ ts
.- branches including surgery and obstetrics, but
not- including veterinary ‘medicine or surgery or
,A’yurvedlc, Unani; Homoeopathm or onchezmc f

ot medlcme.
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(f) "member" means & member of the Councll :

(g) “prescribed” means: nrescrlbed by rules

ma.de under this Act;:

" Council; -

(h) “President”. means the Pres1dent of the'; .

) “reglster” means the reglster of medloal.:’ |

" practitioners prépared or deemed to be prepa,red g
- and maintained under this Act;

G) “reglstered practltloner” means a medlcal S
practltloner whose name is for the time ‘being. FE
entered in the reglster but does not include a =~

persoh whose ‘name is prov1smna11y entered in- the
. register;

(k) “Registrar” means the Reglstrar appomted s

"‘-under section 14 ‘or 32 as the case may be; .

) “rules” means rules ma.de under: sectlon 28' SEE

(m) “Vlce-Pres1dent” means the V1ce-Pres1dent . 7

o ,rof the Council.

CHAP’I‘ER II

; Con"h+u’non, Func‘nons and- Powers of ‘the Councxl

3. Oonstztutwn and mcm‘pomtwn of C’ownozl —_
: (1) The Government may, by -notification in “the
Official Gazette, constltute a Councll to be ca,lled_

ey T*the Goa. Medical Council.

“'(2) The Council shall be a body corporate, havmg o
perpetual - succession and a common seal, with

- power to” acquire, hold and. dlSpOSé of\ property

- and to contract, a.nd ‘may by the Tame’ aforesa.ld—rr |
sue and besued. =

@3y The ‘Council shall cons1st of the followmg
'_members, ‘namely: —

(a) The D1rector of Health Serv1ces, ex-offlclo, oo

'(b) The Dean or D1rector, Goa Medlcal Col,lege,' =
ex-ofﬁcm, ,

k. (c) -three members to be nommated by the

hbe a person who is not a practltmner, T

: vernment out. of whom ‘not more than: one"ma.y' o

- (d):-one member. from - University estabhshed'f -

by law in the State of Goa which has a4 ‘medical

fa.culty. elected by ‘members’ of the medl ca.l .,
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fa,culty of ‘the Un1vers1ty from amongst members'
. -thereof who are practitioners;

“(e) five members to be elected by regls’cered '
: 'pra.ctltloners from amongst themselves.

(4) ’I’he Pres1dent and Vice-President shall be
- elected by the memberb from amongst themselves

~ (5) The election of the members and of the Pre-
‘sident and Vice-President shall be held at such -
- time, .and at such place a.nd in such manner, as ‘
,may be prescrlbed . ‘

(6) If at any election, the electors fail to elect.

the requisite number of members or the President -

or the Vice-President, the Government shall
nominate such registered practitioher or practltlo-
‘ners as it deems fit, to fill up vacancy or vacancies; -
and the practltloners so nominated shall be deemed ]
‘to have been duly elected under this section.

(7) Where any - dispute arises regarding any -

“election of a member or the President or Vice-Pre-
. sident, it-shall be referred to the Government and ;
the demsmn of the Government shall be final.

(8) Untﬂ elections. are held’ to elect the members
or President or -Vice-President, the Government
shall nominate such registered practitioner or prac-
titioners as it deems fit to fill up the vacancy or
‘vacancies; and the practitioners so nominated shall

be deemed to have been duly elected under this
sectlon

4 Term of Offzce — (1) The Government shall
‘-by notification in the Official Gazette; publish the
- names of the members elected and nominated.

~ (2) Save as otherwise prov1ded by this Act, a
"~ member, whether elected or nominated, shall hold.
.. - office- for a term of 5 years from the date of publi-
“..cation of the not1f1eatlon under qub—seehon 1):

Prov1ded that Where a person is elected hy

'.'i_; "members of ‘a medical faculty of a University, he
-~ shall cease to hold office as a member, if he ceases

to belong to that facu;lty
o ...(3)‘ Save ‘as otherwise’ prowded by this Act, the

¢ date of his election upto the- day- on which
: term"of office as member expu'es ’

ent and: the: Vice-President shall hold offlce :
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(4) The term of . offlce of an outgoing mem

" shall, notwithstanding anything contained in sub- o

section (2), be deemed to extend to and expire
with the day immediately preceding the day on .

‘which the names of the successor members are

- published under sub- section (1).

(5) The term of office of an outgomg Pres1dent

" or Vice-President shall, notwithstanding anything .- _

contained in sub-section (3), be deemed to extend

to and expire with the day immediately preceding -
" the day on which the successor President or Vice-

Pres1dent as“the case may be, is elected '

(6) An outgomg member, Pres1dent or Vice- Pre- R

’ s1dent shall be. ehglble for re-election or re-nomi-.’
nation. ; v .

(D Leave: of a,bsence .may be granted by the.
- Council to any" member for a. perlod not exceedmg
- osix months .

'5. Casual vacancies. — (1) Any casual vacarey, -

- previous to the expiry of-the term, in the office of .
the President or the Vice-President or of a member -

elected under clause (d) and (e) of sub-section (3)
-of section 3, caused by reason of death, resignation,
- dlsquallflcatlon or- disability or ‘any other reason, e
.shall be filled by election:

" Provided that, any such vacancy in the offlce of
“an elected .member occurring - within six months -

prior. to the date on which the’ term of: office of |

: .a.ll the members explres, shall not be filled.’

(2) Any casual vacancy, previous to the . explry
of the term, in the office of a member nominated -

under cla.use (¢) “of sub-section (3) of Section 3 -
shall be reported forthwith by the Registrar to'the

Government, and shall as_soon as possible thereafter
be filled by the Govemment by nomination. -

" (3) Any person elected under sub~sect10n (1) or

nominated under .sub-section (2) to fill a casual

; ;—m whose place he is elected or nominated would

ered ‘to- the ‘R‘eglstrar_ The resignation Vs_ha.ll

. vacancy shall, notwithstanding anything contained - ;s
- in section 4, hold office only so long as the person -

¢ held ‘office, if the vacancy had not occurred. :

Resignation. — (1) The Pres1dent or the Vice- -
esident. ~may at' any time resign his office by ~=
tice in writing addressed to the Council, and - .
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‘take effect from the date on Whlc‘h it is accented

by the Council.-

- (2)“An _elected’ member; may at any. time resign

’ hlS office by a notice in writing addressed to the

- President. A nominated member may at any time

resign’ his office by a notice in writing addressed
to the Government. Every such res1gnat10n shall

‘ '(,a,ke effect from. the date on which it is accepted °

by-the rzeszdent 0¥, as the case may be, the Govern-

o ment

1. Dzsqualszatwn a'n,d d@subzl@fy — D A person

' shall be disqualified for being elected or nominated

as, am for ccnt nuz:n:r ag, a membsar, —

(a) if he is an undlscharged insolvent;

" (b) if he is of unsound mind and stands ‘80
-declared by ‘competent Court;

(c) 1f hlS name has been removed from the '

B reglster and has not been re-entered therein; or

Ad) if he is a whole tlme off1cer or servant of;
' the Counc1l :

(2) If any member absents hlmself from three

‘consecutive meetings of the Council, without leave

of the Council granted under sub-sectlon (7 ) of

‘sectlon 4 or without such reasons as may, in the

opinion of the Council, be sufficient, the Council

- may declare his seat vacant and take steps to f111 :
‘ ‘the ~vacancy. ' :

(3) If any member becomes or is found to be_

'subJect to any of the disqualifications mentioned
~in: sub-seetion (1), the Council shall submit a report

to the Government, and the Government, if satisfied

. ‘about - Lhe disqua,lmcatlon sha.ll declare h1s seat
- vacant 5

8. Meetzrngs of C'ouncd —_ (l) The meetmgs of
the Council ‘shall be convened ‘held and conducted

o 1n such manner as may be prescrlbed

(2) The Pre51dent when present, shall nres1de at

b',-"every meeting -of the Council. If at any meetmg

“the President is absent, the Vice-President, and in

the absence of both, some other member elected by
the members present from. amongst themselves,
sha.ll preside at such meetmgs ' ‘

(3 AN questlons at a meeting of the Councxl-—
shall be decided by a maJonty of votes. _



(4) The presiding . authorlty' at a. meetmg shall
‘have and exercise 8 second or a casting vote-in.
case of an equality of voteu :

(5) Six members wcludmg the Pres1dent and the
Vice-President = shall form a quorum. When a.
‘quorum is required but not present, the presiding
authority shall adjourn the meeting to such hour

. on some future day as it may notify on the notice-

" board at the office of the Counrsil; and the business

~ which -would have been brought before ‘the original . .

- meeting had there been a quorum thereat, shall be -
- brought ‘before thé adjourned meeting,- ‘and may -
be disposed of at such meeting or any subsequent .
adjournment thereof, whether there be a. quorum
present, or not. :

-9, ProCeedings of meetings omd vdiwlz‘ty of. dots-——'
(1) - The proceedings of the discussion of every

meeting ¢f the Council -shall be treated as confi- i

dential; and no person shall, without the previous. =

resolutlon of ‘the Ceuncﬂ dlsclose a,ny portlonr .

thereof:

o Provided that, nothmg in' this sect on sball be
‘deemed - to prohibit any person from disclosing or
“publishing the text of any resolution adopted by the
Council unless the Council directs such r-esolution
also to be treated as confidential.

“(2)"No -~ dlsquahflcatlon ‘of or defect in the :
.electlon or nomination of any person as a. ‘member, -

S..or as ‘the President, . oras the Vlce-PreS1dent or

as a presiding’ authority of a meeting, shall of -

- itself be deemed to vitiate any act or proceedings of

the Council -in which such person has taken part,.

" whenever the majority of persons who are parties
to such act or proceedmgs, were entltled to vote."

v 3 ‘During any vacancy in the Councll the contl- ‘

' occurred

nuing members may act, as if - 1o vacancy had v

Prov1ded tha.t the number of vacancies shall at :
‘any tlme not exceed five.

- 10. Powers, duties omd functwns of the Council

- Subject to-such conditions as may be prescribed by .
or . under the provisions. of this. Act,. the powers, -

dut1es, and functions of the Council shall be — -

(a) to maintain the register, and to provide for - :

the reg1strat10n of medlcal pra.ctltloners,,
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(b) to hear and decide a.ppea,ls from any deci-
“sion of the Registrar; '

-(€) to prescribe a code of ethics for regulating
iy the professional conduct of practltloners

- (d) to reprimand a practitioner, or to suspend.
~.-or remove him from the register, or to take such
‘ dlsmphna,ry action against him -as may, in the

+ opinion of the Council, be necessary or expedient;

. (e) to exercise such other powers, perform such
other duties and discharge such other functions,
as “are laid down in this Act or as may be’

: ‘prescrlbed o

o 11 Ewecutive Committee. — (1) The Council sha.ll o
‘. as.soon as may be, constitute an Executive Committee
fcons1st1ng of the President ex-officio, the Vice-Pre- -
“'sident ex-officio, the Director of Health Services,
ex-officio, and the Dean or Director; Goa Medical

" .College, ex-officio, and such number of other mem-

“bers, elected by the Council from amongst 1ts mem- -
'_‘vbers as may be prescribed. -

(2) ‘The term of office of ‘and’ the manner of

“'f.lllmg casual vacancies ‘among, and. the procedure_‘
to be followed by, the members of the Executive .-

Comm1ttee shall be such as may be: prescnbed

. (3) Tn addition to ‘the’ powers, duties and fune-
~tions conferred, imposed and entrusted by this Act,
the Executive Committee shall exercise such powers,
perferrm such dutieés and discharge such' functions

. of the Council as may be delegated to it by rules or

- “entrusted to it from t1me to t1me, by the Council.

C12. Fees and allowances to membe'rs of - Council
 and Executive Committee. — There shall be paid to

“the President, Vice-President and -other members of
‘the Couneil, a,nd to the members of its Executive

7 Committee, such fees and allowances for attendance .
at meetings, and such reasonable ‘travelling allow- -

', _ance, as shall from time to tlme be prescmbed

- 13 Income and ewpendzture of Council. — (1) The
: mcome of the Council shall conS1st of —

(a.) fees recerved from the practitioners;

(b grants ‘received from the Governmant, 1{ o

~-any; and
(e) a.ny other sums recewed by the Councll.




T grant leave to the Registrar

(2) It shall be competent for the Council to mcur,- e
expendlture for the following purposes, namely ol

" (a) salaries and allowances of the Reglstrar and“
the staff maintained by the ‘Council; ‘

A (b) fees and allowances pald to ‘the members“,v‘
--‘_of the Council and the Executive Committee;. L

(c) remuneration pald to the assessors, and -

[

- " () such other expenses 'as are necessary for .
" -performing the dutles and dlschargmg the func._!‘j_ :
- tions under th1s Act } \( iR

14, Appomtment of Regzstmr of G’oumnl hzs B
duties and functions.— (1) The Council shall, with -
the. previous sanctlon of the Government appomt a
Reglstrar it

(2) The Executlve Comm1ttee may from time to tlme

Prov1ded that if the perlod of leave does not &x- - -
~-ceed one- month the leave may be granted by the.
President. :

(3) Durmg any temporary vacancy in: the offlce
of the Registrar due to leave or any other reason,
the Executive Committee may, with .the ‘previous. .
sanction of the Govermnent -appoint another person. |
to act in his piace, and any person so appointed shall -
- for the period of such appointment, be deemed to‘;_- e
- be the Reglstrar for the purposes of th1s Act 8

Prov1ded that When the perlod of such vacancy "
does ‘not’ exceed one ‘month; ‘the appomtment may -
' be made by the President, Who shall forthwith report -
" suchr appointment to the Executzve Commzttee, and
the Government : e ,

_ (4) The' Councll may, with the prevmus sanct1on‘
, of the Government, suspend, digmiss or remove any
* person appomted as the Reglstrar or 1mpose any.

other penalty upon him.

" (5). Save as otherwise prowded by th1s Act the
salary and allowances and other conditions of service -
-of the Reglstrar shall be such as may be prescribed.

(6) The Reglstrar ‘shall be the Secretary and the -
~Executive Officer  of the Council.. He shall attend
‘all meetings of the Council, and of its: Executive
Commlttee, and shall keep mmutes of the names of

GON
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' members’ present ‘and of the proceedmgs at such )
- - meetings. ;

(T) The accounts of the Councll shall be kept by

“the Reglstrar in the prescrlbed manner,

(8) The Registrar shall have such superv1sory

powers over the staff as may. be preseribed,” and

o

. may perform such other duties and discharge such -

other functions as may be spec1f1ed in this Act or

. as may he prescribed. -

(9) The Registrar appointed under this section .
~shall be deemed to be a public’ servant within the -
meaning of section 21.of ‘the Indlan Penal Code ‘

, (Central Act 45 of 1860)

R 15 Other employees of C’mmczl — (1) The Coun- -
cil ‘may appoint such officers and servants other
- than the Registrar, as it may deem necessary for

performing its duties and dlschargmg its functlons ‘

B under this Act

Prov1ded that the number and des1gnat10n of such R

o offlcers and servants and their salaries and allow-

ances shall be determined by the Council, with the»“

: . ‘previous sanction of the Goverr;ment

- (2) "\Iotmthstandmg anythmg contamed in sub- |
section (1), but, sub]ect to such financial limit as -

 may be laid down in this behalf by the Cotncil, it -
 shall be competent for the Executive Comm1ttee to

create temporary posts of clerks or servants and io

- make appomtments thereto, to meet any temporary

increase in work, or to carry out any Work of a

fseasonal character

'(3) . The other condltlons of serv1ce of the offi- -

--;:v,jcers and servants of the Councﬂ shall be such as’
vmay be prescrlbed : :

(4) The ‘officers and servants of the. Councﬂ ap- - :

' ‘pointed under . this section shall be deemed to be

~-public servants-within the meaning of section 21 of

- the Indian Penal Code (Central Act 45 of 1860).

© CHAPTER I
Preparahon and Mamfenance of Register

16 Prepamtwn of regzste'r —_ (1) As soon as may

e, a.fter the appomted day, ,the Reglstrar shall pre-‘
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;‘ pa.re and maintain thereafter a reg15ter of medical
practitioners for the State of Goa, ‘in accordance
w1th the provisions of this Act.

(2) The reg1ster shall ‘be in such form and may -

" be divided into such parts, as may be prescribed.

" The register shall include the full name, address and

gualifications of the registered practitioner, the date
- on which each qualification was obtained and such -
- other particulars as may be pv'escrxbed

(3) Any person who possesses any.of the quah- o

fications specified in the First, Second or Third -
_ Schedule to the Indian Medical Council Act, 1956 .

(Central Act 102 of 1956) shall, subject to' any

conditions laid down by or under the Indian Medieal
~ Council Act, 1956 (Central Act 102 of 1956) at any '
time on an application made in the preseribed form
to the Registrar and on payment of a fee of rupees .
five hundred and on presentation of his: degree or .
‘diploma, be entltled to have his name entered in the '
. reg1ster e

‘Provided that, the name of an apphcant who is
unable to present his degree or diploma may be
entered in the register, if he satisfies the President
that he holds such degree or diploma but cannot for

:ufflclent cause present the same with' hlS a,pphca,-'
lon. - : :

e (4) The name of every person—- |

(a). who on the day immediately precedmg the,A 3

. appointed -day stands. registered . in'the Direc--
‘torate of Health' Services of the Government of

- Goa under the Decreto No. 34417 dated 21-2-1945 . -
(Art. 130) as in force in the State of Goa shall be . -

~ entered in the register prepared under this Act,’.
_without such person being required to make an
_application or to pay any fe_e for this purpose.

(b) Notwithstanding . anythmg contained in

" _clause (a), within a period of .three months from - -

the appointed day or such further.period as the
‘Government may- allow, the Registrar shall pub-

lish a general notice in the Official Gazette and
in. such newspapers as the Council may select,

“in such form as may be prescribed and send 1nd1- :
vidual notice by registered post to every such

person at his last known address in such form =~

. as may be prescribed, calling upon every such = -
o person to pay to the. Reglstrar in the prescrlbed L
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manner a fee of rupees two hundred if he desires
" to continue his name on the register under this
" Aet; The name of -every such person who pays -
. .such fee before the expiry. of the period of two
~_months from the date of publication of the general
notice in the Official Gazette shall be continued
-: on ‘the’ register, without such person being re-
~quired to make an application or to pay any other
- . fee for this purpose. If such fee i$ not paid within
time, the Registrar shall remove the name of the
: defaulter from the reglster

) Prov1ded that 1f any. appllca.tlon for contmu-
ance of the name so removed is made to ‘the:
‘Registrar within a period of six months from
~the last date on which fee should have been paid, -
the name so removed may be re-entered in the .

" register on payment of a fee of two hundred E
Tupees.

(5) After the last date for payment of the fee
- of rupees two hundred under clause (b) of the last.
preceding sub-section has explred and the reglster_ S
.- prepared in accordance with the foregoing provi-
" gions. is ready, the Registrar shall publish a notice

in the Official Gazette and such newspapers as the

~ Council may select, about the register having been

T prepared and the reglster shall come into force from- -

the date of pubhcation of such notlce 1n the- Offlelal - .

- Gazette

. (8) Every registered pra.c'atloner shall be given’
" a certificate of- registration in the prescribed form.
The: registered practltloner shall display the certi-

_ficate of registration in .a, conspicuous part in the |

_place of hig’ practice and if he has more than one
j such place, in any one of them ' '

- 17 Specwl procedure for regzstmtwn in certam ;
.. cases.— {1) . No .person who possesses’ a - medical
qualification granted by any ‘authority in any place
- outside the terrltory of India (other.than the quali-
fication specified in the Second Schedule or Part IT
‘of the Third Schedule to the Indian Medical Couneil
Act, 1956) - (Central Act 102 of 1956), shall be re-

- glstered under this Act, unless the procedure specl-

!.fled 1n sub-sectlon (2) _has been followed

(). Any ‘person, who holds ‘any such medlca.l ,
- qualification may apply to the Council for, regis--

‘tra.tmn by glvmg a correct descnpt.mn “of hls
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qua.hfacatmn, w1th the datee‘- on whlch 'they ‘were e

granted and ’b" _pres'

£ _hls g'e

" the possession by the 3§
- knowledge and sk111 for e} Pr:
dical practitioner, the Coyincil ma:y,"

‘or dip-. -

,,tb, the gi'w;ous RO

. vapprova,l of the Executlve ee Qf the’ Meghcal i o

‘ -h1s name in the reglster if the apphcant isa c1t1zen_; P
~_of India and if the. apphcg,nt is not such a e;tlzenf R

enter his name in th >gis to -such ¢
-’thlons as the Councll ma,y deem ﬁt to lmpose

18 Persoms who my nat be z'egzsterﬁd Not-' '

i w1thstand1ng anythmg cantamed in sections

17, no person, whose hame has been removed §mm

' - any register kept under this Aect.or any othei' law LB

- for ‘the time being in force in India reguhtlng the

" registration of medical practitioners on the ground. = -
~of professmnal misconduct, shall be entitled t6 have ~ .
'_'hls name entered. in the register, unless his name.is -

Co duly ordered -to be restered to the reglster frem S

whlch 1t was 80’ removed

, — (1) 'Any person wheo des €
-prov1smnally under ‘section 25 of the Indian

. . Council Act, 1956 (Central Act 102 of 1956),‘shaur}’ e
" make an application in the. pmbr{bed ‘forni té the

\ . Regastrar and sha,H pa,y 3 ﬁee of wo hunére@

. (2) E}very pex-'son whose name 1§ en&eged m thek .i "lf
~ register under sub-section (1), shall be given a: oefs

. tificate of prov1smnai regmtratwn in the preseribed

form. Such certificate shall remain in force for such",

S pemod as may be speclfmd therem

20, Maintenance of register. = (1) It shau be the- .
duty of the Registrar to make entries in the regis-.

“ter, from time to time, to revise the same and to -
_issue certificates of registration in accordange with .
.the pxomsmne of t,hls Aet and the mles;'ma&é there--, S

o un,der

. (2). The names of reglstered pra.ct1f,loners who dle L

......

r@ster under s;eef,lon 22,

or who,se pames are directed to be removed from the
from '

j..; Il be reme\zeda t«bese»{.f
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(3) Any person whose name is entered in the re-
gxster and who subsequent to his reglstra.tlon desires
- to record in: the register any change in his name,
" shall on’an application made in this behalf and on
- payment -of the. prescribed fee be entitled to have.
such change in h1s name recorded in the register.

(4) SubJect to the provisions of section 26 of the
Indlan Medical Council Act, 1956 (Central Act 102
of -1956), any person whose name is entered in the
. register and who subsequent to his reglstratlon ob-
-tains any additional gualification specified in any

" of the Schedules to the Indian Medical Council Act,
11956 (Central Act 102 of 1956); shall on an appli-
cation made in this behalf, and on payment of -the -
prescribed fee, be entitled to have an entry stating

" such .additional quahflcatlon made a,gamst his name
cin the register. : ‘

. (5) The Registrar may, on-an apphcatlon in that
behalf and on payment of the prescrlbed fee, issue a
duphcate cert1f1cate

21 Publwatwfn of list of regzste’red pmct@twners
—= (1) At -such time after the publication of ‘the
notice under sub-section (5) of isection 16 as the -
- Council deems fit and thereafter every five years,
the Registrar shall cause to be printed and published
+ @ correct list of all persons for the t1me being en-
tered in the reglster

{2) The. Reglstrar shall cause to be prmted and
‘published annually on or before a date to be decided
. by the Executive Committee, an addendum and a -
corrlgendum to the list pubhshed under sub-sectlon 'v
(1) showmg—— ‘ ,

(a) ‘the names of all persons for the time belng
».entered or re-entered in the register and. not in-
- cluded in: any subs1st1ng 11st a.lrea.dy prlnted and .
pubhshed ; ,

{b): the names of all pra,ctltloners mcluded in

- any. subs1stmg list, whose names have siricé been
removed on account of any redson whatsoever

- from .and not re-éntered in, the reglster and

(c) any other amendments to the subs1stmg list.

+{3) The form of the list pubhshed under sub-sec-
tlon (1), the particulars 'to be included therein, and.
. the manner of it pubhcatlon, shall be such as may be e
prescnbed. e
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"(4) A copy of the list referred to in sub-section S
‘ (1) shall be evidence in all Courts, and in all judicial

or quasi-judicial proceedings, that the persons there-

»m specified are registered. according to the provi-- -

-sions of this Act and the absence of the name of o

‘any person from such copy shall be ev1dence, until .
- the contrary is proved, that such person is not regis-

. tered according to the prov1s1ons of this Act:

Provided that, in the case of any person whose o

- ‘name does not appear in ‘such copy, a-certified

“copy under the hand of the. Reglstrar of the entry

of the name of such person on the register shall be o
- evidence that such person | 1s reglstered under the’ L
: prowswns of this Act. . ‘ :

22, Removal of mzmes from. regz.ste’r.—-— 1y If a

. reglstered practitioner has been, after. due inquiry = - -
- held by the Council or by the Executive Committee -

in the - preseribed manner, found guilty of any :

‘ .mlsconduct by the Councﬂ the Councll may — -

ner, or

(b) dlrect the name of such practmoner-—_ s

(2) issue a letter of Wammsr to the pra.ct1t10- »

) to be removed from the reglster for such -
perlod as may be specified in the d1rect10n, or

nently

- Explanation.— For the purpose of “l:hls sectwn, e

“mlsconduct” shall mean'— i

(1) the conv1ctlon of a reglstered practltl-

~ “oner by:a criminal court for an offence:which" ;
‘involves moral turpltude and which’ is: cogni- - -
_zable within the meéaning of the Code of Cri- - -

" minal Procedure, 1973 (Central Act 2 of 1974);
or

(n) the convmtmn under the Armv Act 1950 o
(Centra.l Act 46 of 1950) of a registered prac-’

(i) to be removed from the reglster perma- -

- titioner subject to military law for an offence-

. which is cognizable within the meaning of the . - -
. Code .of Cnmlna.l Procedure, 1973 (Central Ar't‘

e 7.2 of: 1974) or’

(m) a.ny conduct whlch in the oplmon of the o -

S

' _Couneil is infamous in relation to the medieal .

- ~profession particularly under - any Code of .
o f Ethlcs prescnbed by the Councﬂ or by the Me- -
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dlcal Councll of Indla, constituted under the
Indlan Medical Council Act, 1956 (Centra.]W Act
102 of 1956) in this beha.lf .

, (2) i the name of any such pxactmoner is also
enteled in thetegister or the list maintained by the
. Directorate of Health. Services, Goa, under Decreto
'No.:34417 of 21-2-1945 (Art. 130), it shall be the
duty of the Registrar to give intimation of such
vemoval to the authority entitled to- mamtam the

sald reglster or the said list.

‘ (3) If the niame of a reglstered practltloner is also
entered in the register or the list, as the case. may
be, maintained under any of the la.ws referred to-in

. sub-section (2) and it is removed from the said re- |

* gister or the said list, the Council shall if such re- -
“moval - comes. or is brought to its. notice, also
“remove the name of such reglstered practltmner
from the- reglster under thls Act.

(4) .The. Council may, on suff1c1ent cause’ bemg
shown, direct ‘at any subsequent date that the name:
. of a practitioner removed under sub-section (1) or
(3) shall be re-entered in the register on such condi-

- tiohs' and on payment of such fee, as may be pres- :
crlbed .

(5) The Councﬂ may, of its own motlon, or on the

- application of any person, after due .and proper in-"" °

_ quiry and after giving an opportunity to the person’
““concerned of being heard, cancel or alter. any-entry - ‘
. in the register if, in the opinion-of the Council, such

entry was fra.udulently or incorrectly made.

(6) In holdmg any inquiry under this section, the |
Councﬂ or the Executive Commlttee, as the. case
may be, shall have the same powers as are vested

o "in Civil .Courts under the Code of Civil Procedure,

. 1908 (Central Act 5 of 1908), when trying a suit, in
‘ respc-ct of the fol]mwmg matters, namely _— ‘

“(a) enforcmg the attendance of any person and
e examlmng him .on oath; “

~(b) compelhng the productlon of documents

“{e). issuing of commissions for the exammatmn
: of w1tnesses :

- AN inguiries under this section shall be
deemed to be judicial proceedings within the mean- '

' l; . img of sections 193, 210 and 228 of the Indian Penal o

Code (Central Act 45 of 1860). o




...ié_

(8) (a) For the purpose of advising the Council -
" or the Executive Committee, as the case may-be, on
*any question of law arising in any inquiry under
. this section, there may in all such inquiries be an

assessor, who has been for not less than ten years —...

(i) an advocate enrolled under the Advocates
X AJC\t 1961 (Central Act 25 of 1961) in force or -

(11) an attorney of a H1gh Court

. (b) Where an- assessor advlses the  Council, or:
the Executive Committee, on any question of‘law ..
‘as to evrdefmce, procedure or any other matter, he
shall do so in the presence of every party or person

representing a party, to the inquiry who appears .. ‘
thereat or if the advice is tendered after the Council .

or the Executive Committee has begun to deliberate
-as to its findings, every such party or person as
aforesaid shall be informed what advice the assessor
has tendered. Such party.or person shall also be

informed. if in any case the Council or the Execu-'
tive Committee does not accept the advice of the
assessor on any such questlon as-aforesaid. v

. (e) Any assessor under this section may ‘be
’ appomted either generally, or for any particular

inquiry or class of inquiries, and' shall be pald the
prescnbed remuneratlon .

'23. Rénewal of regzstmtwn Noththstandmg .
anythmg contamed 1n sections 16 a.nd 21, = - :

(a) on such date after the date of publlcatlon ‘

of the notice under sub-section (5) of section 16,

" -as the Executive Committee may with the pre- .
vious sanction of the Government decide, and
every five years. thereafter, the Registrar shall
cause, two notices in the prescribed form to be
published, at an interval of not less than thirty
days, in the Official Gazette calling upon in the .
- manner provided in clause (b) all registered
~ practitioners to make an application to the Re-
, ,glstrar ‘for the contmuance of their names on the .
reglster,

(b) The Reg1strar shall after the publlcatlon
- .of the first notice under clause (a), send a notice -
,v__by registered post enclosing therewith the pres-
_cribed form of application to the reg1stered practi-
- tioners at their address as entered in the register,
~ calling upon them to return the application to the
Reg1strar for the continuance of their names on the
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reg1ster within forty f1ve days of the date of the

-notice, together with a fee of rupees fifty. If any of

“the registered practitioners fail to return such ap-

3 : pncatmn within the time specified, the Registrar

- ghall issue a further notice to such registered
practitioner by registered post after the publica-
tion of the second notice under clause (a) enclo-
sing therewith the prescribed form of application
calling upon him to return the application.to the
‘Registrar for the continuance of his name on the .
register within .thirty days of the date of the

further notice, together with a fee of Tupees one o
hundred

(c) 1 the application is not made on or before ;
the date fixed by the further notice sent by regis-
tered post under clause (b), the Registrar shall
-remove the name of the defaulter from the regls- ,
“ter and shall . inform- h1m of such removal oy
reglstered post '

Prov1ded tha.t, if any apphcatlon for conti-"
~nuance of the name so removed ‘is made within
Sa- permd of six ‘months from ‘the date fixed by .
~the 'said notice sent by reglsfered ‘post. under
clause (b), the name so removed may be re-entered

~in-the reglster on. payment of a fee of rupees ‘two
hundred :

24, Appearls. (1) AnV person agerieved by any
decision of the Registrar under this Act may,

within a period of one month from the -date on

" which the decision is communicated to him, appeal

- to.the Council, which shall hear and determlne the‘
’ 'appeal in the prescribed manner." ‘

.(2) Save as otherwise nrov1ded in the Indian Me-

 dical Council Act, 1956 (Central Act 102 of 1056),

every de01s10n ocf the Council under this Act shall.
be flna.l

25 quhts of reg\wtered pmctztwners - Not- .
W1thstand1ng anything contamed in any law for the

t1me bemg in force ——

(1) the expression “legally qua11f1ed medlca.l
“practitioner” or “duly -qualified medical practi-
" tioner” or any word importing a person recognised
by law as a medical practltloner or member of the .
: medlcal profeqszon shall, in all Aets of the. Sta.
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Legislature and in all Central Acts (in their

application to the State of Goa) in so far as such -
Acts relate to any maiters specified in List II or

List III in the Seventh Schedule to the Consti-

tution of India, include a practitioner whose name

is enterea in the register under this Act;.

(11) every registered practitioner shall be
exempt, if he so desires, from serving on an -
inquest under the Code of: Criminal Procedure, T

1973 (Central Act 2 of 1974). . _ 7T

26.° Gememl pmmszons applwable to medwal p*rac-:

- titioners. — The provisions .of - this = Act ‘are in
addition teo, and not in derogation.of; the provisions = =

of the Indian Medical Councll Act 1956 (Central RE
' Act 102 of 1956). B : R

. CHAPTER IV
Mlscellaneous

' 27. Penalty for falsely cZaz’mmg to be regzstered '
—If any person whose name is not for ‘the time
‘being entered in the reg1ster falsely represents that
it is so entered, or uses in connection with his hame
or title any words or letters reasonably calculated -

. to suggest.that his name is so entered, he shall, on
. conviction,; be punished with fine which may extend
- to five thousa"ld rupees )

- 28, Power to make rules. — (1) The Government. -
‘may, by notification in the Official Gazette, and
subject to the’ condltlon ‘of previous pubhcatmn
make rules to carry out the- purposes of this Act.

(2) In partlcular, and Wlthout preJudlce to the.
generality of -the foregomg power, such rules may -
provide for all or any of the followmg matters,
namely: —

{a) under sectlon 3, . the time, - plaoe and‘ |
manner of holding electlons of members, the Pre-
sident and the Vice- Pres1dent

(b) under. section 8, the manner of convemng, =
_holdlng and conductmg meetings of- the Councﬂ

(c) under section .10, the other powers dutles
and functions of the Council ; -

(d) ‘under section 11, the number of members- of ,
- the Executive Comm1ttee, their.term of office, -
- the ‘manner of filling casual vacancies, the pro-
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E icedure to be followed and the other powers, duties
" -and functions of the Committee;

(e)-under sectlon 12, the fees ahd aHOWances, o

3 . to the members;

, (f) under section - 14, the salary, allowances -
~.;and- other conditions of service of the Registrar,
. the manner of keeping accounts and the super-
" visory. powers and other duties and functlons of
~the Reglstrar :

.- (g) under section 15, -the oiher cond1t1ons of :
'serv1ce of the staff of the Council ;

.. (h) under section 18, the form of register, the
parts into which it shail be divided and the other
* ‘particulars. it shall include, the forms of a,ppll-
cation and of general and individual notices, the

- manner of paying fees, the form of certificate of \

- registration;

(i) under section 19, the form of apphcatlon '
. for provisicnal registration and of cer’ufxcate for
~s1fcn reglstratlon,

5 (j) under section 20, the fee for. recordmg’
. change of hame or: ‘additional qualification in the
.register or for issue of duphca.te cert1f1cate of”
o reg1stratlon =

(k) under seetmn 21 the form of hst of regls- -
tered practitioners, the particulars to be included
and the manner of its publication; ‘

o (1) under sectlon 22, the manner of holding

! . inquiries ‘and the conditions and fee payable for
o re-entering a name in the reglster and the remu-

s neratlon to- be ‘paid to an assessor;

"~ (m) under sectmn 23, the forms of notlces and

o of application. for contmuance of names on the
. reglster, o :

S (n) under sectlon 24 the manner of hearmg
i and determmmg appeal by the Council;

.7 (o) any reasonable ‘fees which may be 1ev1ed
by the Council in addition -to those expressly'
o prov1ded for in this Act; . '

(P any other matter which is to be or may'
- be: preseribed under this Act. :

. 29. Control of Government. — - (1)If at any: time

it a.ppears to- the Government that the Council o



“dr its President or Vice-Président has failed to
exercise or has exceeded- or abused any of the
powers conferred upon it or him by or- under this
Act, or has ceased to function, or has become
incapable of functmmng, the Government may, ' if
- it considers such failure, excess, abuse or incapacity
to be of a serious character, notify the particulars
thereof to the Council or the Presidént qr the Vice-
President, as-the case may be. If the Council or
the President .or the Vice-President fails to remedy
such failure, excess, abuse or incapacity within

such reasonable time as the Government may fix =

- in this behalf, the Govemment may remove the
President, or Vlce-Pres1dent or dissolve the Counecil,
-as the case may be, and in case of dissolution of
the Council, cause all or any of the powers, duties
~and functlons of the Council to be exercised, perfor- ,
med and discharged by such persons and for such .
- pericd not exceeding two years, as it may think fit,
and shall take stepq to constltute 2-new Councﬂ

(2) Notw1thstand1ng anythmg contamed.,m th1s ,
- Act, or in the rules made thereunder, if at any time
it appears to the Government that the Council or
. any other authority empowered to exercise any of
“the powers or to perform any of the duties or
“functions under this Act, has not ‘been valldly
constituted or appointed, the Government may. cause
‘any of such powers, duties or functions to be:-exer-.

cised or performed by siich persons in such manner "

- ~and for such period not exceeding six months-and’
o subJect to such condltlons as 1t thmks f1t

. CHAPTER V -
Repeal and Translhonal Prowsions L

U 30 Repeal omd savmgs — (1) Subject to the pro- -

- visions of this Chapter, on the appointed day, the

.- Decreto No. 34417 dated 21 2- 1945 (Art 130) shall
~stand repealed

@) Unless the Government otherwise directs, any
- rule -or regulation made under the Decreto repealed
by sub-section (1) shall, from the a.ppomted day,
cease to be 1n force

(3 The registers kept or mamta.med or deemed,
~ to be kept or maintained under the Decreto. so re-

pealed which are in force immediately before the = -

- appointed day, shall be deemed to be the’ reglsters



e prepa.red under this Act, until the reglster prepareﬂ
.+ under. section 16 comes mto force under sub-section
= (o) thereof ) :

(4) Anythmg done or any action taken . (1nclud1ng

) any appomtment or application- made, notification,
£ order or direction isgued orfee levied or certificate -
... -or notice glven) under” the Decreto so repealed and
- :subs1stmg 1mmed1ate1y before the. appointed day.
7. shall, in so far as it is not inconsistent with the
" ‘provisions' of. this Act, and unless the Government
. otherwise dlrects be deemed to have been made, .
- issued, levied or given under the relevant provisions
-~ of this Act, and be in force accordingly, unless and

o until -superseded by anything done or. any a.ctlon :

' '/1 - ta.ken under this Act.

31 C’onst@tutwn of new Oounml —_ (1) Notthh-" o

“standing anything contained in ‘section 3, the
- Government shall on the appomted day, by a noti- -

fication in the Official Gazette, constitute a Council

~in - the manner speclfled in sub-sectlon (3) off,
sect1on 3:
- Provided that the members to be elected under_ '
,clause (e) .anmd (£) of that sub-section shall also be
nominated by the Government from among the per- ~
. sons qualified to be elected under the relevant clause
_of that sub-section. » ’

- (2) The President and the V1ce-Pres1dent of the .

o "_Councﬂ constituted under sub-section (1) shall, not--
ivnthstandmg anythmg contained in sub-section (4) .
kof sec’aon 3 be nominated by the Government.

T (8) The- Counc11 constituted under thls section
i :shall ‘be deemed to be a Council constituted under”

section-3 and the President, the Vice-President ahd .
“‘the members of the "Council shall, notwithstanding

ﬂa.nythmg contained in section 4, hold office for a.
‘period of three years from the da.te of publication of

:", - .the notification under sub-section (2) or till a Coun- |

- cil is duly constituted in accordance with the provi-
‘»f~-‘?"s10ns of sectlon 3, wh1chever 1s ea.rher

Provided that, the penod of three years may be
extended by the’ .Government: by a further period

‘\ ‘not exceeding one year a.t a 'ume, and two yea.rs T

| m the aggregate. L
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@) I.f‘a:vac‘ancy previous to the expiry of the
term occurs in: the office of the President, the

. ~Vice-President or a member of the Council consti-

' “tuted under sub-séction' (1) by reason. of death,
resignation; removal, dlsquahflcatwn or disability

‘of such President,” Vice-President or member or due

_ to any reason, the vacancy shall be: filled by the. "
- Government by nomination &f any other person
- qualified to fill the vacancy under the relevant
clause of sub-section (3) of section 3 and the -

person so nominated. shall hold office for the un- -

expired portion of the term of the member in Whose :
:‘place he is nommated '

.82, Provision regardmg Regzstrars — (1) The-
. Government shall, notwithstanding anythmg eon- .

tained in sub-section (1) of section ‘14, on the ap-
‘pointed day, appoint the Registrar on such terms

and condxtlons as the Government may determme R

e Prov1ded that nothmg contamed in this sectlon'“

~ shall affect the. powers_of the Council to fill = the
. subsequent vacancies- of Registrar under sub-sec-

' -tion (1) of sectlon 14

. 38 Powers to remove dszzcultzes -—-If any
_difficulty arises in giving effect to the prov1sxons'

- of this Aect, the Government may, : as -occasion o

" requires but not la.ter than two years from the -

appomted day, by order do. anything which appears = :
“to it necessary or expedlent for the purpoSe of res oo

s

B movmg the d1ff1culty



2B
S’rafemen‘l' of Objects and Reasons

ThlS Blll seeks to establish a State Medical ,
Councﬂ so ‘as to’ prov1de facilities to -thé Medical

'- ~“Practitioners of this State for registration there-
" under as till date the Medical Practitioners of Goa

<. were Tegistered under the Maharashtra State Me-
- dical Council - Act, 1965 thereby causing much in- -
‘convenience to the said Medical Practitioners to

o comply with the requisite formalities.

This Bill also seeks to control and make provi--
- sion to -regulate registra.tlon of persons practising
- modern sclentlflc medicine in the State of Goa.

: Fmancnai Memorandum

Under the Bill, the duties are to be performed
by the "State. Med.lcal Council whiéh. may appoint’
" the required staff, if necessary. No financial burden
is cast on- Government and the Council would be

able to defray its expenses from the income it will

-collect on the registration. The Council may seek

- for grant in aid which Government may like to.
. provide but at this stage cannot be ascertained -
., Whether such assistance would be required to be

s prowded or not.

Memorandum on De|ega+ed Leglsla'hon

~ Section 2_8 of the B111 enables the Government -
. to frame rules under the Act This delegatlon is ot "
_ normal character ‘

‘ - Pana:x - ‘PANDURANG RAUT .

28t Ma.rch 1991. ' Minister for Health .
;....Assem'blly Ha‘llx o MM NAIR
- Panaji o Secretary-to the Legislative

) ~*~;21s1-. March 1991, Assembly of Son -



